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THE SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA . -
(AMENDMENT) ACT, 2000 '

No. 7 o 2000

[27th March, 2000.]

An Act to amend the Small Ihdustries Development Bank of India
. »~.Act, 1989. .

Beitenacted by Parliament in the Fifty-first Year of the Republic of India as follows:—

Short title. ' 1. This Act may be called the-Small Industries Development Bank of India
. (Amendment) Act, 2000. - ‘ '
Amendment ‘2. In section 2 of the Small Industries Development Bank of India Act, 1989  39-of 1989.

ofsection 2. (hereinafter referred to as the principal Act),—

(a) for clause (b), the following clause shall be substituted, namely:—

‘(b) *‘chairman and managing director’’ means the chairman and
~ managing director referred to.in clause (a) of sub-section (/) of section 6;’;

(b) in clause (e), for the words “Managing Director”, the words ‘“‘chairman and
managing director and whole-time director” shall be substituted;

(c) after clause (f), the following clause shall be inserted, namely:—

‘(fa) “General Insurance Corporation” means the General Insurance
Corporation of India formed under section 9 of the General Insurance Business - ~
(Nationalisation) Act, 1972;"; 57 of:1972.
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(D after clause (h), the following clause shall be mserted , namely:— -

(ha) “Life Insurance Corporation” means the Life Insurance Corporauon _
“of India established under section 3 of the ere Insurance Corporauon ’

Act, 1956;"; :
-(e) clause (i) shall be omltted =
. () after clause (J), the following clause shall be msertcd namely —
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, *(lay **public sector bank’ means the State Bank of India constituted
under the State Bank of India Act, 1955, a subsidiary bank as defined in the . .

- .- State Bank of India (Subsidiary Banks) Act, 1959, a corresponding new bank

, “constituted under section 3 of the Banking Companies (Acquisition and Transfer
. of Undertakings) Act, 1970 or. under section 3 of the. Bankmg Compames
- (Acquisition and Transfer of Undertakings) Act, 1980;’.

3 For sections 4 t0'6 of the prmcrpal Act, the followmg secnons shall be subststuted

namely- s

4. The authorlsed capltal of the Small Industnes Bank shall be-one thousand

"~ crores of rupees divided into seventy-five. erores. fully paid-up equity shares of rupees
- ten each -and. twenty ﬁve crores of fully pand up redeemable preference shares of
L rrupees teneach : L z :

© Substituticn of _

new sectibns
for sections
4 6.

- Authorised

c_aphg!.

Provnded that the Central Government may, on the recommendatxon of the

: Board by notification, mcrease the authorised caprtal to an amount not exceedmg _
- two thousand crores of rupees’ consisting of such number of equnty shares and
B redeemable preference shares as it may. deem fit.

- :4A. (1) The Central Government may, at any tlme after the commencement of »
the ‘Small Industries Development Bank ‘of . lndla (Amendment) Act, 2000 by
i notification, convert such number of equity shares held by the Development Bank,
" the public sector banks, the. General Insurance Corporation, the’ Life Insurance

~Corporation and other institutions owned-or: controlled by the' Central Government; -

- not exceedtng twenty- ﬁve crores, as it may decnde mto redeemable preference shares '

Conversionof -

- equity shares -

‘into redeem- -
able prefer-

- &neeE shaves,

-Provided: that such conversion shall'in no case reduce the equtty shares: held i m .

spec y-at the time. of such conversion,. and - ",
(b) nerther be transferable noT Ccatry any- votmg rlghts

deemable preference shares referred to'in sub sectlon D). shall_— ,' -
(a) carry, such fixed Tate- of dividend: as* the Central Government may. e

o (3) The redeemable preference shares referred to m sub sectlon (1) shall bev " .
" ‘redeemed: by the Small Indusiries Bank within three years from. the date of 'such .
e "conversron in such instalments-and i in such manner: as the Board may: determme

“'4B. On such date as the Central Govemment -may,. in consultatlon with the
o Development Bank, by notification, specrfy (hereanafter referred to as “the specnﬁed
- _date”), notless than fifty-one per cent. of the issued capital of: the Smali Industries . -
. Bank whrch has been subscribed by the - Development Bank as on the: date .
~immediately preceding the specified date shall, stand transferred to, and vested in,
- - Ahe public sector banks, the General Insurance Corporation, the Life Insurance.‘
~ Corporation and other institutions owned or controlled by the Central Government
_in such proportion, manner.and on such terms and condltrons as may be determmed ,
* by that Government.. :

RN o () The issued. capltal of the Small Industrnes Bank, of four hundred and '
- fifty crores of rupees, immediately before the commencement of the Small Industnes_ o

o f‘,_:aggregate by the Development Bank, the public sector banks, the General Insurance . - L '
- Corporation, the Life Insurance Corporation and ther mstltutlons owned or controlled. o
by the Central Government 10 less: than ﬁfty one’ per cent

: Transfer of

capital. * -

lssued capiial, '_4
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Development Bank of India (A 1°ndment)Act 2000, shall, on such commencement

stand divided into forty-five crores equity. shares of Tupees ten each.

(2) The Board may, from time to time, increase the issued equrty share capital
or redeemable preference share capital of the Small Industries Bank by allotment of
shares to such persons and on such terms and conditions as the Board may determine:

Provided that no increase in the issued equity capital- shall be made in such a

‘manner that the Development Bank, the public sector banks, the General Insurance

Corporation, the Life Insurance Corporation and other institutions-owned or controlled

by the Central Government, hold 'in aggregate at any time, less than -

fifty-one ‘per cent, of the issued equity share capital of the'Small Industriés Bank. .
4D. (1) The Small Industries Bank 'may, with the prior approval of the Central

Government, by a resolution passed in a general meetmg of the shareholders reduce
its share capital in any way.

(2) Without prejudice to the generality of the foregomg power, the share caprtal
may be reduced by—

(a) extinguishing or. reducmg the llabllnty on any of its equnty shares in
~ respect of: the share capital not paid-up; :

(b) either with or without extinguishing or reducing llabllrty on any of
its equity shares, cancelling any paid-up share caprtal whrch is lost or is
unrepresented by available assets; or

(c) either with or without extmgunshmg or reducmg habllrty on any of
- its equity shares, paying off any-paid-up share capital which i is in excess of the -
wants of the Small Industries Bank.

{(3) In any general meeting referred to in sub secuon (]) the resolutlon for

-'reductron ‘of share: capltal shall be passed by shareholders entrtled to vote, votlng in
person, or, where proxies are allowed, by proxy, and the votes cast in favour of the

resolution are not less than:three times the number of the votes, if any, cast -against

" the resolution by -shareholders so ‘entitled and _voting,...

'~ 4E. Every.shareholder of the Small Industries. Bank holdmg equrty shares

- shall have aright to vote in: Tespect of. such shares on every resolution and his.voting
. right:on:a poll shall be-in proportion to his share of the pard up, equlty share capltal

. _of the Small Industries Bank:

Provided, however, that ng shareholder, other than the Developlnent Bank the

_public sector banks, the General Insurance Corporation, the Life Insurance

Corporation and other mstrtutrons ‘owned or controlled by the Central Government,
shall be entitled to exercise voting rights in respect of any equrty shares held by him

in excess of-ten per cent, of the issued equtty share capltal

s (1 ) The general supenntendence direction and management of affairs and

:‘.busmess of the Small Industrres Bank shall vest in a Board-of Directors which may

exercise all powers and do all such acts and things as may be exercised or done by

_”the Small Industries Bank and are net by this Act expressly directed -or requrred to
_"be done by the Small Industries Bank in general meeting. -

(2) The Board may direct that any power exercisable by it under this Act shall

also be exercisable in such cases and subject to “such conditions, if any, as may.-be

o speuﬁed by it, by the chalrman and managing director or the whole-time directors.

(3) Sub]ect to the prov1srons of this Act, the Board in discharging its functlons

..shall act on business prmcrples wrth due regard 10’ pubhc 1ntercst

6. (1) The Board shall consist of the followmg, namely —
. {a)a c‘talrman and managmg drrector appomted by the Central
Government : i
(b) two whole time drrectors appomted by the Central Jovernment
(¢) two directors who shall be officials of the Central Governmes:
nominated by the Central Government;
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(d) three directors to be nominated in the prescribed manner by the

. :Development Bank; the public sector banks, the General Insurance Corporation,

" the Life Insurance Corporation and other institutions.owned or controlled by -
the Central Government;

(e) lhree directors, mcludlng one Dircctor from the officials of the State
_ Financial Corporations, nominated by the Central Government from amongst
- the persons having special knowledge of, or professnonal experience in, science,
technology, economics, industry, bankmg. industrial _co-operatives, law,
industrial finance, investment, accountancy, markeéting or any other matter, the
special knowledge of, or professional experience in, which would, in the opinion
of the Central Goveriment, be useful to the Small Industries Bank;

(f) such number of directors not excecding four elected in the prescribed
manner, by shareholders, other than the Development Bank, the public sector
banks, the General Irisurance Corporation, the Life Insurance Corporation and

- other institutions 6wned or controlléd by the Central Government, whose names
arc entered in the register of shareholders of the Small Industries Bank ninety
days befere the date of the meeting in which such election takes place on the
following basis, namely:—- . : :

(i) where the total amount of equity share. capllal issued to such
shareholders is ten per cent..or less of lhe total issued equity - share'
capital, two directors;

-(if) where the total.amount of equxly share capnal issued to such
shareholders is.more than ten per cent. but less than twenty-five per cent.
--of the total issued.equity- share capltal three d1rectors and

(tii) where the total amount of equity share capital issued to such
- shareholders-1s twenty-five pe‘r cent. or.more of the total issued equity ’
share capital; four directors: -

Provxded that if the percentage-of holdmg of 1ssued equity share capltal with
the shareholders, other‘than-the Development Bank, the publi¢:sector banks, the

o .General Insurance-Corporation, the Life Insurance. Corporation and other institutions
* owned or. comrolled by the -Central-Government, does not permitelection of four . .

directors or until the assumption of charge by the elected directors, the Board may at -

. any time co-opt such .number of dlrectors, not exceeding four, from amongst the

persons having specnal knowledge. of, or professxonal experience in, science,
technology, economics, industry, banking, industrial co- operauves law, industrial
finance, mveslment accountancy, marketing or any other matter, the special
knowledge. of, ‘or professional experience in, \Vthh would, in the opinion of the

. Board, be useful to the Small Industries Bank for carrying out its functions, who shall
“hold office until the assumption of charge by the elected directors and an equal
‘number of such co-opted directors shall retire in the order of co-optio.

- (2) The chairman and managing dlrector and the whole-time directors shall
hold office for suchterm not exceeding five years as'the Central” Government may
specnfy in.this behalf and ¢ any person so appomled shall'be ellglble for re-appointment.

(3) Nolwnhstandmg anything contamed in sub-section (1), the Central
Govemment shall have the right to terminate the term-of office of the chairman and
managmg director or the whole-time director; as the case may be, at any time before

. the expiry of the term specified under sub-section {2) by giving him notice of not less

than three months in writing or three months’ salary and allowances in lieu of such’

" notice ‘and the chairman and managing:director-or the whole-time director, as the

case may be, shall also have the right to relinquish his office at any-time before the
expiry of the term specified under. sub secuon (2)by glvmg, the Central Government
notice of not less than three months i in wmmg

(4) The chairman and managing director and the whole-time dlrectors shall
receive such salary aad allowances, as may bc, determined by the Central Govemment
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(5) The Central Government ‘may, at any tlme remove the chamnan and |

: mallagn*g director or the whole—ume director. as the case may be from: office; -
Prov:ded that NG person: shall be. removed from his: ofﬁce, under thls ,§A§b' R

e - sectton Bnless he has been. glven an opportiinity of showmg cause against his removal -

(6) Every Drrcctor nommated -under clauses (¢), (d)-and:(e) of sub-section (] ) A g
: shall hold. ofﬁce '

» unng the ‘pleasure of the authority nommatmg him. -
n7y Subject to the provnsmns of sub-section, @)~

' ,'V_(I ) shall hold’ ofﬁc_ “'for such term not- exceedmg three years as the-Central

S ’Govefnmen  or'the authority - nominating him, as'the case may be;. may. .
7 specify in thls behaif and thereat'ter until his successor assumes ofﬁce, and

- shail be eligible “for re-nommatlon
Provnded that no- such Dtreotor shall hold ofﬁce contmuously for a penod

' ‘exceedmg stx years, and ;. R L
' (b) every: Dtrector elected under clause (f) of. sub sectton (1) shaII hold .

ofﬁce for three years-and’ thereafter -until hlS SUCCESSOr assumes ofﬁce and :
shali be ehglbie for. re- electton

‘r”rovtded ‘that’ no- such d:rector shall hold ofﬁce centmuously for a penod o
exceedmg six years. . -

{8) 'I‘he shareholders other than the -'Development Bank the pubhc sector -
banks, the General Insurance Corporation, the: Life Insurance Corporation and other

institutions owned or controlled: by: the Central Government may, after:giving - the
- .director a reasonab'e opportumty of being heard:in the:- manner as may’ be prescnbed

by resolution’ passed by majority of - the voies: of such shareholders’ holding in the

. aggregate notless than ong-half of the equity share capital held by such shareholders,v -
_. remove any director electad under clause (f) of sub- section (1) and- elect another
- director in his place to fill the vacancy:so caused;

. SO DA meetmg of the Board shall be-held at. least once: in: every thme mmths ' _' o
' and at least four meetings shall be held every year and the meetmgs may be held at

~* such. places as may-be’ prcscrabed

(). Notlce of every meeting . of the Board shall be glven in wntmg 1o every

** Director for the time bemg in lndxa, and at hlS usual address in India to: every othez’_
: Dlrcctor . : . g _ :

- (10) Subject to the provisions. contamed in this Chapter, the Board may meet

e _at such times and places and shall observe - such rules. of procedure in regard. o

"a meeting of the Board; any other Director nominated by the chiaii

 transaction of xts busmess mcludmg the: manner. of adoptlon of ‘resolutions. as may oo
. be ptescnbed : :

(1 ‘The chalrman and managmg dlrector if for any reason is unable to attend '
n and managmg'

o director in this behalf and in- the absence ‘of such’ nomination; any“dxrector elscted

. have one vote.), -
4 Sectnon 7 of the. pnncnpal Act shall be omltted

5 For secuons 8 and 9 of the pnncnpal Act,
nnmcly —_—

by ihe directors present from among themselves, shall preside.at the meeting. -
(12) All questlons which come up before any meeting ‘of the Board shall be :

*“decided by a rajority of votes of the directors present and votmg, ‘and in the event - E
. of an equality .of votes, the: chairman and managing dlrector or in hls absence, the et
g person pres:dmg, shall have a second or casting vote. '

(13) Save as prowded in sub sectlon (12), eVery Dlrector of t, ‘

, __e .followmg secuons shall be subsututed o

nder: cIauses (d) and (e) of sub-sectlon:_':'_'
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“8. A person shall not be elignble for bemg elected asa director under-clause
(f) of sub-section (1) of section 6, if he—

(a) has been found to be of unsound mind by a court of competent
" jurisdiction and the finding is in force;

(b) is an undischarged insolvent;

(c) has applied to be ad_;udlcated as an insolvent and his applxcatlon is
~ pending;.

involving moral turpitude and sentenced in respect thereof to imprisonment
for not less than six months and a period of five years has not elapsed from the
date of expiry of the sentence; or

(¢) has not paid any call in respect of shares of the Small Industries

Bank held by him, whether alone or jointly with others, and six months have

“elapsed from the last day fixed for the payment of the call.
9. (1) The office of a director shall become vacant if he-— ,
(@) becomes subject to any of the diSqualifjcations mentioned in section
8; or

(b) resigns his ofﬁce by giving notice in wrltmg under hls hand and the
resignation is accepted; or

(c) absents himself from three consecutive mieetings of the Board without

obtaining leave of absence from the Board.

. (2) Notwithstanding anything contained in clause {a) of sub- section (1), the
disqualifications referred to in.that clause shall not take effect—

(a) for thlrty days from the date of the adjudication, sentence or order;

(b} where any appeal or petition'is preferred within thirty days aforesaid

" against the adjudication, sentence or conviction resulting in the sentence or

order until the expiry of seven days from the date on which such appeal or
 petition is disposed of; or

(¢) where within the seven days aforesaid, any further appealior. petition.

is preferred. in respect of the adjudication, sentence, conviction or order and

the appeal or petition, if allowéd, would result in the removal of the

disqualification; until such: further appeal or petition is disposed of .
6. Sections 10 and 11 of the principal Act ‘shall be omitted._'

. For section 12 of the’ principal Act, the followmg sections shall ‘be substituted,

namely:—

“12. (1) The Board shall constitute ann Executive Committee consisting of the

chairman and managing director, the whole-time directors and such other directors
as it may deem fit. :

(2) The Executive Committee shall discharge such functions as may be
prescribed or as may, without prejudice to the provisions contained in section 34,
be delegated to it by the Board.

(3) The Board may-constitute such other committees whether consisting whoxiy

‘of directors.or wholly “of other persons or partly of directors and partly of other -

persons for such purpose or purposes as it may think fit.

" (4) The Executive Committee or any other committee constituted under this
section shall meet at such times and places and shall observe such rules of precedure
in regard to the transaction of business at its meetings as may be prescribed.

‘ 12A. The directors and the members of a cornmittee shall be paid such fees
and allowances as may be prescrtbed for attendmg the meetings of the Board or of

any committee constituted i in pursuance of tbis Act and for attending to any other -

work of the Small Industnes Bank:

(d) has been convicted by a court of competent _}unsdlctlon of any offence'
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. Provided that no fees shall be payable to the chaimiém and managing director
or to the whole-time directors or to any other director who is an official of the”

- Government.”.

8. In section 13 of the principal'Act in sub-section (/),—
(a) for clause (i), the following clause shall be substituted, namely:—

"(i) granting loans and advances to any Siate Financial Corporation,

State Industrial Development Corporation, State Small Industries Corporation,

scheduled bank,-State Cooperative Bank or such other financial institutions, |

approved by the Board in this behalf, by way of refinance on such terms and

conditions as it may deem fit to impose, of any loans or advances granted to

industrial concerns in the small-scale sector by. such corporation, bank, or

institution or, of any loans or advances granted by the State Financial Corporation

- or State Industrial Development Corporation to any other industrial concern,
~ which are repayable within a period not exceeding twenty-five years;";

(b) in clauses (iii) and (iv), for the words *‘such other fmancxal institutions, as
the Central Government may, on the recommendation of the Development Bank,
specify”, the words “such other financial institutions as may be approved by the Board
in this behalf” shall be substituted;

(¢) in clause (vif), for the words “as the Central Government may, on the recom-
mendation of the Development Bank, specify”, the words *“‘approved by the Board in
hlS behalf” shall be substituted;

- (d) in clause (xviii), in sub-clause (b), for the words “as the Central Government
may, on the recommendation “of the Development Bank, specxfy” the words “as
approved by the Board in this behalf” shall be substituted; -

(e) in clause (xix); for the words “as the Central Government may, on the
recommendation of the Development Bank, specify”, the words “as approved by the
Board in this beha]f’ shall be substituted; : ) :

(H) in clavse (xxiii), for the words “the Central Government on the
recommendation of the Development Bank”, the words ‘the Central Government”
shall be substituted;

{g) in clause (xxb;c), irJ\ sub-clause (br),r for the words “the Development Bank”,
the words “‘the Board” shall be substituted;

(k) in clause (xxx),. for the words “the Development Bank”, the words “the

- Board” shall be substituted.

9. In section 15 of the principal Act, in sub-section (/), in clauses (c) and (d), for the

words * appl‘oved by the Development Bank" the words “approved by the Board” shall be
substituted. -

10. For section 16 of the prmc1pal Act, the followmg section shall be substltuted

new section for  pamely:—

section 16.

Investment.

Amendment of
section 19.

“16. The Small Industries Bank may invest (whether by way of deposits in
banks or otherwise) the amounts available in the Small Industries Development
Assistance Fund or the Small Industries General Fund or any other fund or account -
which are not for the time being requxred for the transacuon of business in such
manner as may. be approved by the Board.”

11. In section 19 of the princif)a'l Act, in sub-section (/), the words “and the

‘Development Bank” shall be omitted.
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12. After Chapter IV of the prmcrpal Act, the following. Chapters shall be inserted,
namely —

‘CHAPI‘ER IVA -
' SHARES

20A. (1) Save as otherwise provided in sub-section (2), the equity shares of the
Small Industries Bank shall be freely transferable.

(2) Nothing contained in sub-section (/) shall entitle the Development;Bank,
the public sector banks, the General Insurance Corporation, the Life Insurance
Corporation and other institutions owned or controlled by the Ceniral Goverriment

~ to transfer any shares held by them in the Small Industries Bank if such transfer will
result in reducing the equity shares held in aggregate - by them to less than fifty-one
per cent. of the issued equity share capital of the Small Industries Bank.

20B. (/) The Small Industries Bank shall keep at its head office a register, in’

one or more books, of the shareholders and shall enter thereln the followmg particu-
- lars so far as they’ may be available, namely:-—

(i) the names, addresses and occupatlons, 1f any, of the shareholders
and a statement of the shares held by each shareholder, disti nguishing each
share by its denoting number;

_ (i) the date on whrch each person is so entered as a shareholder,
(m) the date on whlch any person ceases to be a shareholder am.
(iv) such other particulats as may-be prescribed:

Provided that nothing in this sub-section shall apply to the shares held with a
22 of 1996. depository under the Depositories Act, 1996..

¥) Notwrthstanqu anything contamed in sub-section (), 1t shall be lawful

‘for the Small Industries Bank to keep the register of the shareholders in computer
" floppies, diskettes, compact disk or any other electromc form, subject to such
' safeguards, as may be prescnbed

1 of 1872. » (3) Netwithstanding anythmg contained in the Indran Evidence Act, 1872, a

copy of, or.extract from, the register of the sharehiolders, certified to be a true copy

under the hand of an officer of the Small Industries Bank authorised in this behalf )

shall, m all legal proceedings, be admissible in evidence.

(4) The Register of beneficial owners. maintained by a depository under sec-

: 22 of 1996. tion 11 of the Depositories Act, 1996 shall be deemed to be a Reglster of the share-

holders for the purposes of this Act.

~ 20C. Notwithstanding anything contained in section 20B, no notice of any
trust, express, implied or constructive, shall be entered on the register of sharehold-
ers or be receivable by the Small Industries Bank:

* Provided that nothing in this section shall apply to a depository in respect of
the shares held by it as a registered owner.on behalf of a beneficial owner.

Explanation.—For the purposes of section 20B and this section, the expres-
sions “beneficial owner”, “depository” and “registered owner” shall have the mean-
ings respectively assigned to them in clauses (a), (¢) and (j) of sub-section (/) of

22 of 1996. section 2 of the Depositories Act, 1996. '

20D. (/) The Board may refuse to register the transfer of any shares in the name

-of the transferee on any one or more of the followmg grounds, and on no other
ground namely-— :

' Insertion of

new Chapters
IVAandIVB.
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A{a) the transfer of the shares is in contravention of the prov1s1ons of this

Act or regulations made thereunder or any other law;

" (b) the transfer of the shares, in the opinion of the Board, is prejudicial

to the interests of the Small Industries Bank or to the public interest;

(c) the transfer of shares is prohibited by an order of a court, tribunal or
any other authority under any law for the time being i in force.

(2) The Board shall, before the expiry of two months from the date on w"nch

the instrument of transfer of shares of the Small Industries Bank is lodged with it for -

the purpose of registration of such transfeér, not only form, in good faith, its opinion
- as to whether such registration ought not 6r ought to be refused on any of the grounds
referred to in sub-section (/) but also,—

(a) if it has formed the opinion that such registration ougm rot to be S0

refused, effect such registration; and

(b) if it has formed the opinion that such registration ought to be refused
on any of the grounds mentioned in sub-section (), intiinate the transferor
and the transferee by notice in writing. :

(3) An appeal against the order of refusal of the Board under sub-sectlon 3] '

shall lie to the Central Government and the procedure for filing and hearing of such

appeal shall be in accordance w1th the rules made by the Central Govemment in this
behalf.

20E. Notwnthstandmg anythmg contained in the Indian Trusts Act, 1882, the

shares of the Small Industries Bank Shall be deemed to be included among the
securities enumerated in section 20 of the said Act.

CHAPTER IVB
MEETINGS AND PROCEEBINGS

20F. (/) The Small Industries Bank shall in each year hold, in addition to any
other meetings, a general meeting as its annual general meeting and shall specify.
the meeting as such in the ndtices calling it; and not more than fifteen months shall

elapse between the date of one annual general meeting and that of the next:

Provided that the Small Industries Bank may hold the first annuéi general -

éptmg within a period of six months from the da;e on whnch it allots shares for
the first time to public for subscnptxon :

. Provided further that the Central Govenment may extend the t.me within

_ whlc‘l any annual general meetmg shall be held by a perlod not. exceedma thre°
months. .

®)) Fverv annual general meetmg shall be callﬂd for a time during business-

" hours, ona day that is not a public holiday, and shall be held'either-at head office or
at some other place within the city or town it which the head office is situated. .

Explanation.—For the parposes of this section, “public hohday means a public

+ holiday within the meaning of the Negotiable Instruments Act, 1881

Provided that no Sunday shall be deemed to be such a holiday in relatmn to
any meeting: - :

" Provided further that no day declared by the_ Central Government to be a
public holiday shall be deemed to be such a holiday, in relation to any meeting,
unless the declaration was notified before the issue of the nonce convenmg such
meeting.

-20G. (/) The shareholders present at-an annual gencral meetmg shall be enti-
tled to discuss and adopt—

(a) the balance-sheet and profit and loss account of the Small Industries
Pank made up-to the date on which its accounts are closed and balanced;
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(b) the report of working of the ‘Small lndustnes Bank for the period
‘covered by the accounts; .

(c) the audrtor s report on the balance-sheet and accounts;’

(d) proposals for declaration of dividend and capitalisation of reserves;

(e) appointment of auditors referred to in sub-section (/) of section 30.

(2) The shareholders present at an annual general meeting may also discuss any

other matter to be transacted at such meetings in accordance with the provisions of
this Act :

"(3) The matters relatmg to—

(a) the manner in which annual general meeting or other meetmgs are
held under this Act and the procedure to be followed thereat;

(b) the manner in which voting rights may be- exercrsed and resolutlons
“may be passed; and

(c) the procedure for transaction of busmess at such meetmgs and related

matters o

shall be such as may be prescribed.’. ) ‘

13. In section 21 of the principal Act, in sub-section (2) for the words “Development
- Bank”, the word “Board” shall be substituted.

14, In sectron 23 of the principal Act, for the words “Development Bank”, the. word

h ~ “Board” shall be substrtuted
“15. In section 25 of the principal Act,—

~ (a) in sub-section (2), for the words “Development Bank” the word “Board”
- shall be substituted; : :

(b) for sub section (3), the followmg sub sectron shall be substrtuted
namely:—

©%3) The Small lndustries' Development Assistance Fund shall be audited
‘by the auditors, appointed under sub-sectron (D of sectron 30, who shall make
a separate report thereon.”

(¢) in'sub-section (35), the\words “and the Development Bank” shal,l be omitted.

16. In séction 26 of the principal Act, the words *, on the recomméhdation of the -

. Dev"lopment Bank,” shall be omitted,

17. In section 28 of the: principal Act, in sub—sectron (2) for the words “Development
. Bank”, the word “Board” shall be substituted. - :

18. In section 29 of the principal Act for sub-section (2), the followmg sub-section
shall be substituted, namely:—

“(2) After making provision for bad and doubtful debts, depreciation of assets

and for all other matters for which provision is necessary or expedient or which is’ ‘
usually provided for by bankers and for the reserve fund referred to in sub-section

(1), and after transferring a part of the profits to such other reserves or funds as may
- be considered appropriate the Board may, out of its net profits, propose a dividend.”.

19. In section 30 of the principal Act,—

(a) for sub-section (1), the following sub-section shall be substrtuted namely —

“(]) The accounts of the Small Industries Banks shall be audited by audi- -

tors duly qualified to act as auditors under sub-section (/) of section 226 of the
Companies Act, 1956, who shall be appointed by the Small Industries Bank in
general meeting of the shareholders out of the panel of auditors approved by the

Reserve Bank for such term and on such remuneration as the Reserve Bank may
ﬁx ”,

1 of 1956.
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" (b) in sub-section (5), the words “and the Development Bank” shall be omitted. (

Amendment of - © 20. In'section 35 of the principal Act, for the words “the Central Government, the
section 35. Reserve Bank and the Development Bank”, the words “the Central Govemment and the
Reserve Bank” shall be substituted.
Amendmentof . . 21, In section 36 of the principal Act,—
section 36.
(a) in sub-section (2), for the words “as may be specified by the Development
Bank”, the words “as may be specified by the Board” shall be substituted;
"(b) in sub-section (3), the words “or the Development Bank” shall be omitted.
Insertion of - 22. After section 37 of the prmclpal Act, the following section shall be inserted,
new section namer —
37A. ,
Amounts and . “37A. (I) Any sums received by a borrowing institution in repayment or
;e‘;:("‘es tobe realisation of loans and advances refinanced either wholly or partly by the Small
cld in trust. ~ Industries Bank shall, to the extent of the accommodation granted by the Small
* Industries Bank and remaining outstanding, be deemed to have been received by
the borrowing institution in trust for the Small Industries Bank, and shall accordingly
be paid by such institution to the Small Industries Bank as per the repayment .
schedule fixed by the Small Industries Bank.
(2) Where ‘an accommodation has been granted to a borrowing institution, all
securities held, or which may be held, by such borrowing institution, on account
~ of any transaction in respect of which such accommodatjon has been granted by the
' Small Industries Bank, shall be held by such institution in trust for the Small
Industries Bank.”. ) o
Amendmentof  23. In section 45 of the principal Act, for the word “chairman”, the words “chairman
- section 45, and managing director, the whole-time director” shall be substituted.
Insertion of 24. After sectron 51 of the principal Act, the followmg section shall be mserted
new section namely SR
SIA. S -
. Power tomake © “S1A. (1) The Central Govemment may, by notlﬁcatlon, make rules to carry
’C“elf\irgly - out the provisions of this Act.
 Goverfiment, ‘ (2) In particular, and without pre_|ud|ce to the generality of the foregomg power,
' ' such rules may provide for all or any of the followiig matters, namely — ;-
(i) the procedure for ﬁlmg and hearing of appeal against the refusal({to
reglster the transfer of shares by the Board under sub-seetlon (3) of section
20D; and _ ;
(if) any othér matter which has to be, or may be, prescribed by rules .
) under thls Act.” -
Amendmentof . 25.1n section 52 of the prinejpal"Act,r—
section 52. ' '

, (a) in sub-section (1), the words ;‘with the previous approval of the
Developmem’ Bank,” shall be:omitted; = :

- (b) in'sub-section (2); for:.clause (a), the followmg clauses shail be substltuted
namely:— .
“(a) the removal:6f: Director under sub-section (&) of section 6; '

(aa) the places of'meetings of the Board under this' Act and the procedure
. "tobe followed at such:meetings including the quorum necessary for transaction
.of business and the manner of adoption of resolution under section 6;

(ab) the functions'to'be discharged by the Executive Committee under
‘sub-section (2) of section -12; ‘ :
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(ac) the places of meetings of the Executive Committee and the

~procedure to be followed at such meetings under sub-section (4) of section
12; ' :

(ad) such fees and allowances which may be 'paid to the Adil.'ectors ‘and
members of the Executive Committee under section 12A;

(ae) the particulars to be prescnbed in the register of shareholdérs, under
clause (iv) of sub-section (/) of section 20B;

* (af) the procedure relating to maintehanbe of register of shareholders
in electronic form under sub-section (2) of section 20B;

- (ag) the matters relating to the annual general meetmg under sub-sectlon
(3) of sectlon 20G;™;

(c) for sub-section (3), the following sub-section shall be substltuted

- namely:—

*(3) Every rule made by the Central Government, and every regulation
made by the Board under this Act shall be laid, as soon’as may be after it is
made, before each House of Parliament, while it is in session for-a total period
of thirty days which may be compnsed in one session or-in two or more -
successive sessions, and if, before the expiry of the session immediately -
following the session or the successive sessions aforesaid, both Houses agree
in making any modification in the rule or regulation or both:Houses agree that
the rule or regulation should not be made, the rule or regulation shall thereafier

‘have effect only in such modified form or be of no effect, as the case may be;

s0, however, that any such modification or annulment shall be without prejudlce .

to the valldlty of anything previously done under that rule or regulation.”.




